IN THE CENTRAL ADMINSITRATIVE TRIEUNAL - JAIFUR BENCH:

JAIPUR.
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1. Q.A. No.178/26 Date =f crder: S.7.9%

Kanhaiya Lal Gurjar son of 3hri Ram Chandar Gurjar, aged

around 27 vyears, vresident of Plot Ho.336, A.E.Gopalan

0]

Nagar, Jaswant WNagar, I'hatipura, Jaipur, Coalman loading

Casual Labktcwr, Locczhed, Western FRailway, Jaipur.

: Applicant

Versus
1. Union of 1India +through Sen2ral Manager, Western

Pailway, Churchgste, Bombay.

2. Divisinonal Pailway Manzager, Western Pailway, Jaipur.
3. Divisional Railway Manajer, Western Failway, Lota.

: Respondents

2. 03 NO. 180/1996

Maohan Lal Gurjar aon <of EShri EBhanwar Lal Gurjar, aged

D

around 20 years, resident of Village Badli, Fost LKothun,
Tehsil Chakszu, District Jaipur. Cocalman loading Casual

Lakour, Locoshed, Western Failway, Jaipur.

: Applicant




-
2 .
Versus
1. Unizn <f India through Sz2neral Manajer, Western

Railway, Churchjyate, Bomkay.

Divisgional FRailway Manager, Western Failway, Jaipur

Division, Jaipur.

3. Divigional Pailwav Manajer, Western Failway, Icta

Division, Kota.
e : Respondents

Mr. P.N. Mathur, ccungel for the applicant

Mr. Manish Phandari, counsel for the rezspondents

CORAM:
HON'ELE SHPI FPATANl FRAIASH, MEMEEF (JUDICIAL)

ORDER

PEF HON'BLE ZHFI PATAMN FRAFKASH, MEMEER (JULDICIAL)

Boith the O0Az i.e. filed Ly Zhri Canhaiya Lzl Swrjar
|
‘ OA Mz.178796 and the one f£iled Ly Shri Mchan Lal Gurjar
i v .
r 120/9¢ are hkeingy diszposed ¢f by a common order as the

facte and the guestion of law involved are inter-related.
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The undisputed f£act
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are that

the

capplicants were inirtially appeointed as Coalmen in the

| Locoshed, Western Failway, Jaipur and worked with the
E regpondents from ktime to time. It iz the case of the
licants that in gimilar matters directionz were given
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by Jodhpur Bench of the Trikunal £o frame a scheme for

such workers in 0A No.Sﬁl/lwuu om Fra P'"h and cthers Vs.

Union 2»f  India  and others whisch  was  Jdizpozed  on
21.1.1952. Following this judgment, the Prinzipal Bench

of this Trikunal in Mchan Lal and 21 othevs Va. Union of

India =and others, OA 10.2885/51, decided on 16.7.1922
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ga certain Airections to the vespondentz to consider

suitability :f the applicant:
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gimilarly =situakted on the baziz of their respective
length of service and  other relevant eriteria ot
accommoadate them as casual labkour wﬁereJhé?ﬂ vacsnsies
exisat and in accovrdance with the schems which was =zaid t
ke under rpreparation. The respondents theréafter havae

issued a policy entitled 'tyeatment of piece-rated

contract lakbonr of Jaipur Division as casual labuul on
Western Failway'. Thiz a&cheme iz at Annexurs P/l with the

reply of the respondents. To facilitate the matter, the

gcheme formmlated iz veproduced as und

W\

r:

"In the 1light of the divections given Ly the
CAT/Frincipal Bench in their judgment dt. 16.7.92 in
CGA Mo, 2885/91 - Mohanlal & ore Vs, U.0.I. and
congidering all relevant factors, PRailway Board have
dzcided that the contract lakour engaged on piece
rate hbaszisz may Le conaideraed  for engagemsnt  as
casual lakocur on the PRzilway  subkdjeci to y
o9llowing stipnlaticns:-
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i) Zuch =f the contract labcour will ke enga
Casual lzbkour who have worked as such for at
12a days duriny the preceding  two years a
1.7.92; '
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ii) Their engagemeni 32 <casual labour will only hbe
considered in Mechanical Deptt., on the railway as a
whole, depending upon the requirements.

iii) The casual labour £ ke 20 2ngaged have to
gatizfy the prescribked age limits namel
vears. Dpper age limik may be relaxed to the extent
of enJyajzment as piece-rated contrackt labour.,

iv) oOnce engaged as  cazuwal labkour, they will be
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governed by instructionas as applicakle to casual
lakamre. '

Please acknowledge receipt.
sd/-
(P.L.N.Sharma)
Dy.Director,Estt. (N),
Railway Board."
3. In view of the afsresaid scheme, the learned counsel

for the reapondents states that the applicants in these

two OAs shall also be <considered if not already

' 4. In any case, the respondent

D]

are hereshy directed to
consider the applicants and to acoord them the necessary
of an employes & bensfit :
status /as envizaged by the aforesaid scheme irf the
‘ applicants are otherwise eligible and fulfil- the
requirement of this scheme. The respondents are giveh
four months time to 1mp1~ment the aforesaid directions
from the date of receipt of a copy of this order. The
action taken by the respo .ﬂantu on thekasis of .the

aforesaid directions shall alsc bhe commanicated to the

{(3 applicants.

. 5. These ©OAs stand dAizpesed of accordingly with no

order as to cost. A Iopy each of this crder shall. be Lept

in both the files of the OAs. w\/g;z////’7

PATAN PRALAQH)

JUDICIAL MEMBER




